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SUPREME COURT OF INDIA@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
RECORD OF PROCEEDINGS@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

CIVIL APPEAL NO.2063 OF 1999@@
EEEEEEEEEEEEEEEEEEEEEEEEEEEE

Konda Lakshmana Bapuiji Appellant (s)@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

VERSUS@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

Government of Andhra Pradesh & Ors. Respondent (s)@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

( Heard by Hon’ble Quadri and Phukan, JJ.) @@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

Date: 29/01/2002: This appeal was called on for pronouncement of @ @
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
judgment today.@ @
AAAAAAAAAAAAAAAA

CORAM :@@
AAAAAAAAA
HON’BLE MR. JUSTICE SYED SHAH MOHAMMED QUADRI@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
HON'BLE MR. JUSTICE S.N. VARIAVA @@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

For Appellant (s)@@
AA
Mr. Pavan Kumar, Adv.

For Respondent (s)
Mr. G. Prabhakar, Adv.

The Court made the following@ @
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
JUDGMENT@@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA

........ Lol T T T T T T
.SP2
Hon’ble Mr. Justice Syed Shah Mohammed Quadri

pronounced the judgment of the Court upholding the judgment
and order of the High Court under challenge, declining to
interfere with the judgment and decree of the Special Court
and dismissing this appeal. The parties shall bear their own
Ccosts.
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(S.Thapar) (Kanwal Singh) @@
AAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAAA
PS to Registrar Court Master@@
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The signed reportable judgment is placed on the file.



